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0RDE 

N. DHARNDAN 

The applicant is aggrieved by Annexure A-i 
is;sôugh ts be 

order by which ks . 49. 564/- being leave saláry/recvered 

from the applicant on account of his default in completing 

the càurse for which he has taken leave. 

2. 	 Applicant earlier filed O.A. 5/92 at the 

timewhen Steps forrecevery rintiated. Annexure-XII 

judgtent was passed directing the content authority 

te.c.nsider the representation filedby the applicant 

pursuant to the impugned order. 	The lrned counsel 

for applicant submitted that the order was ps.ed.. the 

competent authority ia ..thv Council xxx xxsXXxXXt..Xx~kx;.!.xA"... --'I  

xxR without considering the grieice of the applicant 

and contentions raised by him in the represettion filed 

by him. He further submitted that the Presidentof IndIa 
but it was disposed of by 	~ibe 

wasdirected to dispose of the iepresen ta' tienk The direction 

of the tribunal was not complied with. 



3. 	 Aibsolutely no injUstice is done to 

the applicant. The applicant -his executed Annexure-ZIX 

bnd and took leave for pusuint1StUdy. The total 

mount fixed for the study was ks. 1,41.720/-. The 

applicant has admittedly discontinued the studies. 

According to the applicant he was forced to discontinue 

theStuieS on account of the hostile attitude taken by 

University and the circumstances beyond his control. 

4 • 	HaVing cons idred the matter in detail, we 

are of the view that the reason stated by the applicant 

for discontinuance of the st*dies cannot be appreciated. 

The applicant who has taken study leave for research 

wrk she u14 have the determination to complete the same 

if he is really interested to do s• notwithstanding any 

circutances as prejcted bythe applicant in this 

application. The reasons indicated in the original 

application cannot be appreciated. 

The liability of the applicant is based on 
in te a

Ii
eettient 

the relevant clausetang with the recovery. He is 

liable to return the amount in case his part of the 

contract is not fulfilled. Admittedly, the applicant 

has not completed the course as per the açreement. 

The proposal for recovery is only to the extent of 

recovery of leave salary which was availed by the 

applicant • There 5 no dispute regarding the q uantum. 

Hence, we are satisfied ttthe applicant 

has not raised any Iel contentions objecting the 

recovery based on Annexur c-Ill Agreenent which comes 

within the way of accepting the contentions of the 

applicant. 

under these circumstances, there is no bther 

way except to dismiss the application. Accordingly, 

/ 

•. 
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we dismiss the application. 

8. 	 There shall be no oraer as to costs. 
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